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ORDER / 3121

Per Pradip Kumar Choubey, JM:

These are the appeals preferred by the assessee against separate orders of

Commissioner of Income Tax (Appeal)-NFAC, Delhi (hereinafter referred to as the Ld.
CIT(A)] dated 13.12.2022 & 09.06.2023 for AY 2014-15 & 2015-16 respectively.

2. The assessee vides its letter dated 30.01.2025 submitted that she has opted for
the scheme under “Vivad Se Vishwas Act, 2020” (hereinafter the Scheme). The
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assessee has received Form number 3 from competent authority pursuant to assessee
filing of Form nos. 1 and 2. Further the assessee submits that since the assessee has
preferred to opt for the scheme, as per Section 4(2) of the “Vivad Se Vishwas Act,
20207, the Revenue appeal should be deemed to have been withdrawn.

3. Hence, we are dismissing both the appeals as withdrawn with the liberty to the
assessee to get the appeals revived by filing necessary miscellaneous applications if the

assessee is not successful in the VSVS-24, for any reason, whatsoever.
In the result, both the appeals filed by the assessee are dismissed as withdrawn.

Order is pronounced in the open court on 3 February 2025
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